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GOVERNIVIENT OF ASSAM
ORDERS BY THE . GOVERNO_
DEPARTMENT OF PERSONNEL
NOTIFICATION
The 6th November 2019

No. ABP.69/2019/17.- In exercise of the pcwers oonferred by the pmvmo_ta-Artxcle 309' of
the Constitution of India, the Governor of Assam is hercby pieaaed to: aka the feilowmg

rules for execution of Government polzcy on Smail Famnly;"_f;_ _orma_ m’_"selactwn of

candidates for Direct Recruxtment to State Govemment Services ‘and Posts under thc

Government of Assam in the manner heremafter appeanng n

Short title and 1. (1) These ruIes may be called __-the ‘Assam Publlc Serwces

commencement ] : _

* Recruitment) Rules, 2019

(2) They. shall come: into. f )

' pubhcatmn in the fo,‘lcmi Gaz

Applieation 2. These rules shall apply to all the
: " recruitment rules of the State Goi rnme
by way of dnrect remwfment

Definitions | 3.

309 of the Constzmﬁon of Indi iy
other condmons af semce_ to diffaren stata' civ semccs
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SEL '.;an;d.pcs_ts- under different Government Departments and
- whete no such service rules have been framed, the

Orders, Resolutions, directives etc. issued by the
A _'_.'Gdifenm.ént, from time to time, in this regard in the

g :(c)

? @

' setvice and post under the Government of Assam if the

o absence of such rules;

Words and expressions used in these rules but not

"-'specxﬁcally defined, shall have the same meanings

respectively assigned to them in the respective

racruitment rules.

'3 4'.'__"Noththstanding anything contained in any recruitment rules,
' orders or mstructmns so far they relate to the eligibility
'_  :: : --f_zrl_term of candzdatcs tQ a_pply for appointment in services and
g _155..51'3 under the State:(}ovenment, with effect from the date

" of commencement of these rules-

No person havieg more than two living children on or
after 01-01-2021 from a single or multiple partners shall

:. o '__be.ehglbie for appointment in any services and posts
i under the State Government:

Provided that where an applicant has only one

i livmg child fm{'_ﬁ the earlier delivery but more than one
: child are born out of a single subsequent delivery, the
children so bom shall be deemed to be one entity while

counting the number of children:
.Provided further that a person having more than

S '_31'5;;_ two living children before 01-01-2021 shall not be
o - ineligible so long as the number of children he/she has
- before 01-01-2021 does not increase on or after 61-01-

gt
‘No person shall be eligible for appointment to any

S person has married in violation of The Prohibition of

. Child Marriage Act, 2006 {Act 6 of 2007),
thnbman of Chﬂd Mamage Act, 2006 (Act 6 of 2007) in its section

ine ¢ -T&s" a person whc if a male, has not oompleted twenty-one years of age,
ale hasingt_comp!eted elghteen years of age;’ and section 2(b) defines *child
‘a amage té Whl(.‘-h cither of the contracting parties is a child’.
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Declaration 5. (1) An apphcant shali submz' ’
' appended to thesc n
a.ppomtmeﬂt to the effect that

sub-rule () and (b) of'm;e
(2) Ifitis found on a subsequ

as per sub-rule (1) ef thls rule was not tme, he shall be
liable to bedtsmxssed fmm servxc G

Rules to have 6. Noththstandmg anythmg contamad i
overriding effect
Interpretation 7.

Department and the dacisxon
thereon shall be ﬁna[
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Pﬂl‘ﬁl [ A”

' [See rule 5(1)]

Signature of the applicant

_shéd_-by the Dy 'D_irebtor, Directorate of Printing & Stationery, Assam, Guwahati-21.
ary Gazefte No. 11 - 10+ 10 - 06 - 01 - 2020. (visit at— dpns.assam.gov.in)

-Guwahan Pnntedan :



